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HAAT v Fgion Asafaeray, Saare
EERREEEIECIED))
T
7 (IEaTe), 21 9T, 2025

=i ; FOM0T0TOTI0TI0/$errR/2025/115.— RATerad T HEaTeTIor i SATARTET & oIy SehTira
T StTaT 8.—

FTeaTasT — 10
TOeT AT 6 ToA, HIRA, S5, TFRAT S FET 8

T feeatamme sfaf=as 2009 &t gy 28(2) # Ffga o<t &1 T3 2 gu fiw e =a=r® %
FLATIAT F =T 14, 15(FT) (H) (TF) FT AR FA & TASE gq FEGET TG T Tl da agor Tgard
Frataare @ FreafEeme) £ oher afmfy F o, Fm, Jo, afeat vg st F o Fufte s
FATAT AT E |
e gy fi g==
1. TF TUEAT AT Rt vd 2899 Feforte qeatod g

F. FATTT T T ZT
2500 GI1/2025 Q)
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g, FAAT - TG, T
.St F HeraTeTe - HEed, ua

T, 9T Heer- 9aeT, 9e T

9. frafaemes F 21 avag weriearedt & Tamer=rd (e Sad § v aeEwsy qgresnay ¥ 997 U 37 Gy
TETACT ITH HEIA=Td & g1, AEAT & 7 § T4F &1 a9 g (FHTad) g g o s

. T fermdieie gafaa Femdis(© ) Tant § § uF afgaq 96 & &1 a9 6 Aa18 gqnaradi(Iee)
g A o st

. & & =1 afafea frenfas (RrafEemes far & w@4fea 7)), Ferata grr arfea 2

. wEer fA=- gaer gtea, aee

FRA

2. Tear afefa % 50% Taeat 7 qiufy wtea gef

Ther gfafa i dz5

3. e AT T qHeey (Fow/aw) § 7 9 &7 U 95F Ararerd weai

o afafa i et va st

4. =9 YT Fwfsa wirer afata Feferfera wrf wf:

F.  IEEAT AT F GHIA-THT 9T GATA, GUZ, O Aigd ferafaemeas adrar 1 &7 730 #37 2q
srfersha o STTosT|

g, 1T, T AT T THqH Ta AISedd & 9 il Si= FIAT, TAT IS AE9TF 1 Al Ive @eld &1

ATAFTT AT

rsafaamera ot # whraT, aros =JraT ST $i ROrE ywqa w5 i TORAT FT @ T-aire v FAT,

TAT TETATT I AFTIHE TS F A=t i F#m

AT STOTTEAT % STTERIZW g AFTEHE T AT FEGIT TETT FHLAT|

Frafemme seaas Frawat it 7T ot Ratia w7

Frafammer it witearsti  fafsre el § T0eT § aod arer Sl & Fasul [@Aaeer & g2 a7 &= FT |

s oo Y ofteaT ® s ATeET T YT A RO ST Feal 9 IS T A A afed fRr S

T & F IFHd ud w7 qadl g 2 7

FEITT FTAFH T 21 I BT T AT 0T 70 siamor=i/ R ofie ster yomora =it § afade &7 g2 <411

Frafaemes srefisaios F s F v frafEemes aoerwdt § Featha samEgie siv w9t
AT SATITIOTT el =l HIS[RT HEHTEAT TTHAT T H9h ST

A

g 4 o4 g

4 4

T, TR FATL BT, FAAHT
[FersTae-111/4/379T./35/2025-26]
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HEMVATI NANDAN BAHUGUNA GARHWAL UNIVERSITY, UTTARAKHAND
(A CENTRAL UNIVERSITY)

NOTIFICATION

Srinagar, (Garhwal), the 21st March, 2025

Letter: H.N.B.G.U./Academic./2025/115.— The following is published for general information.—

Ordinance No.-10

(For Constitution, Quorum, Meetings, Powers, and Functions of Examination Committee)

In exercise of the powers vested in Section 28(2) of the Central Universities Act 2009 and for the purpose of

implementing Clauses 14, 15(b) (c) (h) of the Ordinances of The Controller of Examinations, the Executive Council

hereby makes the following Ordinance for Constitutions, Quorum, Meetings, Powers and Functions of the

Examination Committee in Hemvati Nandan Bahuguna Garhwal University (A Central University)

Composition of the Examination Committee

1. There shall be an Examination Committee and it shall comprise of:

a.

b.

Quorum

Vice-Chancellor who shall be the Chairperson, Ex-officio
Registrar- Member, Ex-Officio

Deans of the Schools- Members, Ex-Officio

Directors of Campuses- Member, Ex-Officio

Dean of Students’ Welfare- Ex-Officio

Principals of Two Affiliated Colleges of the University, of which one shall be from the Government
Colleges and one from Non-Government Aided Colleges, in order of seniority by rotation for every two

years

One Senior-most faculty from each school among the Departments of the concerned school by rotation for

two years duration

Two eminent educationists of the area (not belonging to the University Services), nominated by the Vice-

Chancellor.

Controller of Examinations- Member Secretary, Ex-officio

2. 50% of the members of examination committee shall constitute the quorum of the committee.

Meetings of the Examination Committee

3. The Examination Committee shall hold one meeting at least once in every semester (Odd/even).

Powers and Functions of the Examination Committee

4.  The Examination Committee so constituted shall perform the following functions:

a.

The Examination Committee shall be authorized to supervise the University Examination work including

operation, collection, tabulation from time to time.
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scrutinize the panel of examiners and moderators suggested by BoS , and if necessary be empowered to

remove them.

Audit the process of university examination, result declaration process and submission of reports, thereon
forward for the consideration of the Academic Council.

Make recommendations to the Academic Council for improvement of examination system.
Finalize the dates of the examinations of university study programmes.

Consider the issue of judicious distribution of students appearing in the examination at various centers of

university examinations.

To suggest the nature and level of punishment to the students apprehended by the examination centers for

involving in unfair means practices while appearing in his/her subject examination.

to suggest alteration in the mark sheets/degrees and other certificates issued to the students on completion
of study programmes.
Empowered to review the existing process of conducting practical and viva-voce examinations prescribed

in the university courses subject to the approval of the University Academic Council.

Dr. RAKESH KUMAR DHODI, Registrar
[ADVT.-111/4/Exty./35/2025-26]
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